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Shri Justice K. M. Agarwal -

The learned counsel for the respondents

submitted before us that the relief sought for in the

application by the applicant has been granted to him

by the Government vide their office order No.
A-23011/6/94-Estt. dated 17.8.1995. Accordingly, the

application has become infructuous. Acopy of the
office order dated 17.8.1995 has also been filed which

may be kept on record.

We verified from the record and found that the

main relief sought for by the aoplloant In the
application Is that of promotion with retrospective
ffect from the date when the applicant s juniors were
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promoted. The office order dated 17.8.1995 would show

that the applicant has been promoted on regular basis

with efect from 11.8.1995. However, the order also

mentions that his name would be included in the select

list of Grade 'C of CSSS for the year 1993. Under

the circumstances, we are of the view that

substantially, the relief sought for by the applicant

in this application has been granted to him. If any

other grievance subsists, the applicant shall be at

liberty to agitate the same by approaching the

government and thereafter the Tribunal, if so advised.

Accordingly, for the reasons aforesaid, this

application is hereby dismissed as having become

infructuous. No costs.

( K. M. Agarwal )
Chairman

( s. P. BirS^s )
Member (A)

Later on, Shri V. K. Rao, learned counsel for

the applicant, appeared.

/as/

( K. M. Agarwal )
Chairman

( S. P.
Member (A)


